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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 19" September, 2022,

L. A. Bill No. 20 of 2022

A BILL FURTHER TO AMEND THE ANDHRA PRADESH SURVEY
AND BOUNDARIES ACT, 1923. :

Be it enacted by the Legislature of the State of Andhra Pradesh in
the Seventy Third Year of the Republic of India as follows, -

1. (1) This Act may be called the Andhra Pradesh Survey and  Shortitleand
Boundaries (Amendment) Act, 2022. commencement.

(2) It shall be deemed to have come into force with effect.on and
from the 20t August, 2022.

2. Inthe Andhra Pradesh Survey and Boundaries Act, 1923, in section  Amendmentof

12, in clause (a), for the words “thirty (30) days” where ever it occurs, o i

Act VIII of 1923.
the words “twenty one (21) days” shall be substituted. Eine

3. (1) The Andhra Pradesh Survey and Boundaries (Amendment) Repeal and

savings,

Ordinance, 2022, is hereby repealed. Ordiianes 6. 8

of 2022.
_ (2) Notwithstanding such repeal, anything done or any action taken

under the said Ordinance shall be deemed to have been donie or
taken under this Act.

(1]
J-17-41. :
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STATEMENT OF OBJECTS AND REASONS

The Government of Andhra Pradesh has taken up Resurvey as one of the flagship
programme’ under “Suparipalana”. Section 12 (clause (a)) of Andhra Pradesh Survey
and Boundaries Act, 1923 (Act VIII of 1923), is as detailed below:

“An appeal under section 11 shall be preferred within thirty days
from the date of service of notice under section 9 or 10, providec that
the time taken to obtain a copy of the decision and of the map shall not
be included in the period of thirty days allowed for appeal.”

A detailed analysis on appeals received during the Resurvey under Section 11.
of Andhra Pradesh Survey and Boundaries Act, 1923 for 774 Villages is submitted
by RDDs of both the Zones. As per the analysis that the percentage of receipt of
appeals is ranging from 1% to 5% maximum except in one or two cases it is either
0% or 12% or more. As per analysis report the period of disposal of appeals under
Section 11 of the Andhra Pradesh Survey and Boundaries Act, 1923 by the
concerned i.e., 15 days of minimum period and a maximum period 20 days, except
25 to 30 days in meagre number of cases. :

The Government of Andhra Pradesh have decided to complete the entire
Resurvey by the end of 2023. Thus, there is a dire need for rationalization of the
timelines basing on the field experience assessed for nearly 774 Villages in the entire
State. Keeping the percentage of appeals received i.e., 1% to S%cases, and disposal.
time ranging from 15 to 20 days, the existing period (time lines) of 30 days under
Section 12 (a) of the Andhra Pradesh Survey and Boundaries Act, 1923 shall be
reduced to 21 days for speedy completion of Resurvey in the State

Accordmgly, it has been decided to amend the Andhra Pradesh Survey and
Boundaries Act, 1923 (Act VIII of 1923) su1tably

As the Legislature of the State is not then in session, having been prorogued,
and it has been decided to give effect to the above decision immediately, the Andhra
Pradesh Survey and Boundaries (Amendment) Ordinance, 2022 (Andhra Pradesh
Ordinance No. 8 of 2022) was promulgated by His Excellency the Governor on the
26" August, 2022 which has been published in the Andhra Pradesh Gazette on 29"
August, 2022. : :

The Bill seeks to replace the said Ordinance and to give effect to the above
decision. :

DHARMANA PRASADA RAO,
MINISTER FOR REVENUE,
REGISTRATION & STAMPS,

GOVERNMENT OF ANDHRA PRADESH.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clauses 1 (2) of the Bill authorize the Government to issue
notification in respect of the matters specified therein and generally
to carry out the purposes of the Act.

As such, the notification issued, which is intended to cover
matters mostly of procedural in nature is to be laid on the table of
both Houses of the State Legislature and will be subject to any
modifications made by the Legislature.

The above provision of the Bill regarding delegated legislation

are thus of normal type and mainly intended to cover matters of
procedure. gL :

DHARMANA PRASADA RAO,
MINISTER FOR REVENUE,
REGISTRATION & STAMPS,

GOVERNMENT OF ANDHRA PRADESH.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
‘LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Survey and Boundaries (Amendment) Bill, 2022, afteritis
passed by the Legislature of the State may be submitted to the Governor for his

assent under article 200 of the Constitution of India.

DHARMANA PRASADA RAO,
" MINISTER FOR REVENUE,
REGISTRATION & STAMPS,
GOVERNMENT OF ANDHRA PRADESH.

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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